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1H £ M lN lS T tR  OF PfcTROLEUM 
A N D  CHEM ICALS A N D  FERTILI
ZERS (SH RI H. N. B A H U G U N A ):
(a ) Cocftln RelinerieB Lim ltod hltd 

reMtMkd a sum o f  US dollars 440.000 
per ye*r for the jrears 1969, 1S»70 and 
mi te I%ilti|»s Petroleum  Interna
tional OM’poration Panama, as laer 
th« Technical Services Agreem ent en - 
teried into between Cochin Refineries 
L im ited and M /s. Phillips Petroleum . 
G ovefn n »w t h»ve n « informatioft 
about the utilisation o f this amount 
by Phillips. However, the Federal 
Grand Jury in Tulsa. Oklahoma, who 
had conducted an enquiry into T ax 
Law Violations by Phillips had. in 
their indictment filed in the US D is
trict Court, indicated inter-alia th«i 
Company's failure to show in its tax 
returns the m oney received from  the 
Cochin Refineries as Technical Ser
vices Fee. Governm ent have h ow 
ever. been inform ed b y  the Cochin 
Refineries Lim ited that the Chief Dis
trict Judge in Tulsa, Oklahoma, has 
dismiilsed the entire indictment as to 
Phillips Petroleum  and all other de
fendants.

(b )  A t the tim e the Formation 
Agreem ent o f Cochin Refinery was 
signed. Governm ent had not fixed p ro 
cess margin for any o f the reflnerie*^ 
in the public sector. The prices o f 
products w ere fixed on the basis o f 
import parity, and therefore the m ar
gin Of each refinery varied according 
to its working. Th« Form ation A gree
ment o f 27th April. 1963 between the 
Government of India and Phillips ■Pe
troleum Comnany o f U SA provide* 
th a t Cochin Refineries shall have a 
margin of r u p e e  eouivalent o f  1.35 
US dollar p e r  b a r r e l o f  crude charged 
for  the first te n  years o f  Com m er
cial Operation o f the refinery, based 
on the contemplated yield  pattern and 
the volumes contained in the A gree- 
TTient etc.. a n d  this process margin 
was p a y a b le  to Cochin Refineries 
Limited, a n d  not to Phillios. H ow 
e v e r . 710 payments w e r e  made b y  G ov
e r n m e n t  to th e  com pany to achieve 
th is  margin, an d  the agreement was 
modified on the 20th December. 196ft

when provision b f'a  fixed process m ar
gin was given up.
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Sale of fruits and ottier articles at 
Kanpur and Allahabad Stations

3156. SHRI BATESHW AR H EM - 
RAM : W ill the Minister o f R A IL 
W AYS be pleased to state:

( a )  the n a m e s  of the parties w ho 
are holding contracts for the sate o f 
fre s h  fru its  a n j  m is c e lla n e o u s  articles 
at Kanpur and Allahabad stations to
gether with the num h-r o f vendors 
allotted to each individual contr'actof';
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(b )  whether surpi;ise . checks are 
n u ^ e  hy Commcrcvi^ b ftber^  to en
sure that t^ese contractora.do not em - 
i^tbjr v e n ^ r a  m ore than the §u ic -  
tioiied strehitih;

(c )  whether it is a fact that durin f 
the cp u r^  o f  Burpri«e checks it was 
found that th« contractors w ere actu
ally en ^ loy in g  vendorg over and 
above the sanctioned strength with 
the collusion o f the station stafF; and

(d ) if  so, whether any action was 
taken against the contractors together 
with details thereof?

THE MINISTER OF R A ILW A YS 
(PROF. MADHU D A N D A V A TE ):
(a ) The follow ing parties are hold
ing contracts for the sale o f fresh 
fruits and miscellaneous articles st 
Kanpur and Allahabad stations with 
number of vendors permitted to each 
contractor as under: —

Mame o f station Name of the contractor Number of 
vendors per

mitted

Kanpur

1 M 's Wadhu Mai Fateh Fresh fruits 
Chand & Bros.

2 Shri Dashrath Lai Fresh fruits.

3 M 's. Kanpur Leather Goods Leather goods.

4 Shri Ram Prasad. Miscellaneous article ;̂.

8 vendors

3 vendors 

10 vendors 

10 vendors.

AlIaheU>ad

1 Shri Ramrsh Pal

2 Shri Rajab Ali

3 Smt. Bittan Devi

4 Shri Hussain Pehalwan

5 M/s Kalu, Mjhboobj Ya
kub Khalil.

Miscellaneous articles. 8 vendor; 

Fresh fruits. 14 vendors.

Fresh fruits. 12 vendors.

I'resh fruits. 2 vendors.

Fresh fruits. 4 vendors

(b ) Yes.

(c) During the checks, unauthoris
ed vendors w ere found selling arti
cles only for Shri Ramesh Pal, M is- 
(pllaneous articles contractor, A lla 
habad. There was, however, no case 
of collusion o f station-staff in allowing 
unauthorised vendors at the station.

(d) Shri Ramesh Pal, Miscellaneous 
Articles Contractor, A llahabad sta
tion, was fined Rs. 1800 during the 
ppriod August 1976 to June 1977.

Oil Exploration by O&NGC in Colla
boration with Foreign Countries

3157. SHRI S. R. DAM ANI: W ill 
the Minister o f PETROLEUM AND 
CHEMICALS a n d  FERTILIZERS be 
pleased to state:

(a) the names o f countries with 
which the Oil and Natural Gas Com 
mission is collaborating 'n oil exp lo
ration work outside India:

(b ) the terms and conditions entered 
into with each country;




